
CSP No. 1085 OF 2017

IN THE NATIONAL COMPANMY LAW TRIBUNAL
.MUMBAI BENCH'

CSP No. 1085 OF 2017
IN

csA No. 883 0F 2017

Under Sections 230 to 232 ofthe Companies Act, 2013
And

In the mafter of Scheme of Amalgamation between Saldhar
lnvestments and Trading Company Private Limited having
CIN U67 l20MH l979PTC02 I 88 I ('Transferor Company'
or'Saldhar') and Apcotex Industries Limited having CIN
L99999MH1986PLC039199 ('Transferee Company' or
'Apcotex') and their respective Shareholders

APCOTEX INDUSTRIES LIMITED, a cornpany
incorporated under the provisions of Companies Act, 1956

having its registered address at Plot No.3/1, MIDC Industrial
Area, Taloja- 410208, Disr. Raigad, Maharashtra

Petitioner Companv

Order delivered on 6'h Decernber. 2017

Corarn

Hon'ble B.S.V. Prakash Kumar. Mernber (J)
Hon'blc V. Nallasenapsthy, Mernber (T)

For the Petitioner(s): Mr. Hemant Sethi i/b Hernant Sethi & Co

Per: B.S.V. Prqkash Kumar, Member (J)

ORDER

l. Petition Admitted.

2. Petition fixed for hearing and final disposal on l Tth January.2018.

3. Leamed Advocate for the Petitioner states that in pursuance ofthe directions contained

in Order dated 22d September,20lT passed by this Tribunal in the Company Scheme

Application No. 883 of20l7, the meeting of Equity Shareholders was held on Monday,

20'h November, 2017. In the said meeting ofthe equity shareholders, the requisite quorum
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was present and the Scheme was approved without modifications by the requisite
majority representing three founh in value and majority in number of the Equity
Shareholders who had cast valid votes on the Resolution by way of postal Ballot and
Remote E-voting before the meeting and voting conducted through poll at the venue of
the meeting. The Chairman appointed for the meeting has filed his repon dated 2l{
November. 2017 which is annexed as Aanexure ,F, to the petition.

4. 'l hc Leamcd Advocate lbr the petitioner Company funher submits that the Company

Petition is filed in consonance with section 230 to 232 ofthe Companies Act, 2013 along

with the Order passed in Company Scheme Application No. 8g3 of20 t 7 by the Tribunal.
5 .r'he 

counser rbr the petitioner further submits that as directed by this Tribunar notices

have been served upon all the Regulatory Authorities namely, concemed Income .fax

Authorities. Central Govemment through Regional Director, Registrar ol. Companies,

Mumbai. llSL Limited, National Stock Exchange of India Limited and Securities and

Exchange Board oflndia. No representation is received by the petitioncr Company from
any Regulatory Authority.

6. At least l0 days before the date fixcd for hearing, petitioner to publish the notice of
hearing of petition in Nvo local newspapers viz. ,,Business 

Srandard,,, in English
language and translation thereof in ,.Navashakti,,, 

in Marathi language, both having
circulation in Mumbai as per Rule 16 of the Companies (Compromises, Arrangements
and Amalgamarions) Ruies, 2016.

. I'hc Petitioner to file an affidavit ofservice regarding the directions given by the Tribunal
and do report to this Tribunal that the direction regarding the issue of advertisement of
the notice has been duly complied with.

, sd/- \-- -
lsu/_

B.S.V. prakash Xl,il.. nr.ro*,r,
V .Nallasenapathy, Member (T)
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